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STATUORY RESOLUTION SEEK-
ING APPROVAL OF OF CONTIN-
UANCE OF PRESIDENT'S PRO-
CLAMATION UNDER ARTICLE
356 IN RELATION TO PUNJAB
Contd.

staaTe (9o W1 T o)
IqgaTla ®EQG, 3 W, 10 i
wre giw & gEY gR ¥ uwe
FUC A A1 AT AT @ T Ave-
Wz & ¥ g ¥ fx aofasnw A
ZfAT HwT 3% q@ & 4@ M
Eﬁz-qﬂ“-' FY wayfeui & gE
# ag ot aorar qf f& |aA 7T
T & qrﬁ%ifﬁfa&raﬁww 3 |

qErEyr i ?;jz a2 qt %
AT HEET F T F FrnT
AN Q‘ﬂg G Rl St %7 a”r@?’rﬁ
guT WiEENT &, q@ . ATE gUr
ML Irfaed T § 419 qat T e -
aw i fauT ot fw 9utq # ) Tfom
F1 M g1 G ¢, a8 ag o, AfaT
AT A @R T T T A A
2fAT ST W TE §, Ag WAL
aﬂza,a‘r @ fr weyar oo
3 AT AT E & T §OF A A
2 W15, TEF B AT WX Gt
z %, WA 74T T G FEAAT § G
T TR T a1 | 9w W
faegte 7<% anrt 7 &% 937 f qre. 7,
4% Jawr 77 § | "5 IxT Hfwe o
¥ ogd g Q% ig 2 fw aga3
fafaq aady =1 77 999 =AY &
T2 T3 Ar=U I W FF AN
aYs T TUE 98 g% | 3w fos-
faa o qga @t A Az g1 fa
AN ATHIT qIAT g Ay wy wgl
qw HT ML AU &, IH F, 71f7-
fam agr T A o qifE T A oS
7% A X § 37 9 fangdt, T
. &%, ™ fawfed § At AT

A gm fafwd 3 mawws fad,

@A  gwv g fafaeer &,
s aweq  ®We a7 wfgg
¥ wasra & se ufas fo
¥ Ux HT HE uEWE aqa,

[10 MAY 1989]

re. continuance of 278
President's Rules in Punjab

dfdq g q@ aiforg fe 7mﬂ‘mﬂ
2 Zrr 2 it s wOE my T
g FAd F, 30 Aw S o A
gAFAIN # | aF ar s 7 fedy
FfawT T 71 Wasy & A0 T=w
wld 1 AT far & fafesT o5y
H?‘iﬂﬂ'@ﬂ”alﬁﬁ"ﬂmfﬁﬂﬂ"q
gqu%zmsﬁ"‘rﬂw'mn*sr—r
fafeeT =y AxaT7 wgFT 8 | gEY
watee wiEEE & @F TI 8 um
e T AwA E ) FRG A
T F ST A qWER T AR
NI 5 &7 &, 78 TAq Ty aw
At zigqle FIOTET FT o4@, IE5F

g gx %oq 2 | 0% mEd S
qarfspr a1 qT @1 AT 6 A srEdt
g x| @ ¥ oad 98 g fs,
sgaTiz 48 gw T &2 & fam aqen-
g # gt e fafaeew =1, wEE
gl A TG WA F oayw w2
aﬁﬂﬂaﬁrsﬁri{w% q-m'a'arr
¢ 7@ e, avr'q,‘-:aae- i
Fr‘TE‘T ol w3 F7 aayW A F.a7
at TF fE5% | g 9w et
frzr T 571 fr 11 7€ &1 & ww
fem aw &% TET | IEH Us Al

&1

oI | ST FEE @UT A g aaw!
gm e ¥ @1 § | 8 gwra-
1Y, gleq 1E 71w, g TH e
WA ST AT TR SR
ZY T WAL gF WG w7 wedt &
g wgr fmer mr | g@w fafaet



279  Statutory Resolution

(N ww)
g® WNE & § I ael o
% Rarsn fs et gTwe
£t uz o¥ FifF T & fagra §
f3fdz ¢ oY et ¥ garg ™
@ 1 gfwar o

THE DEPUTY CHAIRMAN : I
have got only 13 minutes for six
people. The names are listed here.
They are : Ms. Gurudas Das Gupta,
Mr. Jagjit Singh Aurora, Dr. Nagen
Saikia, Prof. Sourendra
Bhattacharjee, Mr. Ram Awadhesh
Singh and Mr. Chitta Basu. Now
you decide who wants to speak
because we have to abide by the
time.

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI M.
M. JACOB) Madam, the same
Punjab issue is coming up in another
Bill. That is why you suggested
yesterday that it can be divided into
two parts, and some Members can
speak on the other half.

THE DEPUTY CHAIRMAN :
Exactly. We have six names and 13
minutes. We are having a two-hour
discussion on another Bill on Punjab

issue.

SHRI GURUDAS DAS GUPTA
(West Bengal) Madam, may I
submit that yesterday you had allotted
two hours for the discussion ?
Unfortunately, you were not here but
the Chair had allowed the discussion
to continue much more than that...

THE DEPUTY CHAIRMAN :
Ne, no.

SHRI GURUDAS DAS GUPTA
: Madam, let me finish. And the
people representing the party had
taken time much more than allotted
to them. Yesterday the Chair had not
been enforcing the discipline as
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j you seem to be enforcing at the
moment. Therefore, if you ask us
not to speak, well, I cannot speak..

THE DEPUTY CHAIRMAN :
No, no. I am not saying that.

SHRI H. HANUMANTHAPPA
(Karnataka) : Chair did not allow.
But the Members forced themselves
by interruptions. And I am sorry ,
Mr. Gurudas Das Gupta is coming
with such a charge against the Chair.

I am so sorry. Every time tbe Chair
wants to discipline. But it is ihe
Members who violate it. Why do
you forget it ?

SHRI GURUDAS DAS GUPTA
: Madam, I am not charging the
Chair. I am only praising the Chair.
I am olny reminding you that since
he had been in a relaxing mood, I do
not know why you are taking to
such a strong measure.

THE DEPUTY CHAIRMAN : No,
no. I am not taking to a strong thing, I
hardly ever do that. I allow the
Members to speak. It is their right to
speak. But sometimes we have to
abide by time. And Chair has to
abide by certain rules and you have to
abide by certain rules. What I am
suggesting js that there are six people
and 13 minutes are there and it is
much better that you decide that three
of you speak this time and three of
you speak on the other discussion
which is coming on Punjab so that all
of you can have a meaningful
discussion. Yours is only 13
minutes. And Mr. Aladi Aruna, you
have gotonly  three minutes. Ia
have called your name and you were
not here. There are only three
minutes.

SHRI ALADI ARUNA alias V.
ARUNACHALAM (Tamil Nadu)
How can it be ?

THE DEPUTY CHAIRMAN : I
cannot help it. It is your party's
time.
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SHRI ALADI ARUNA alias V.
ARUNACHALAM : Madam, I strongly
oppose the further imposition of the
President's Rule in Punjab for another
six months under article 356 of the
Constitution. It is needless to explain to
this House how article 356 is abused by
this Government.  So, it is one more
black chapter in the history of our
Parliament that we are imposing the
President's rule in Punjab. Madam, the
crucial point for the consideration of this
House is that while most of the Members
from the Opposition are demanding
restoration of popular Government in
Punjab, but on behalf of the Treasury
benches this demand is being strongly
opposed by saying that there is no oppor-
tunity to create a stable Government.

Is there any provision in our
Constitution which provides for not
holding elections if the assessment of
the Governor is to the effect that there is
no possibility of forming a stable
Government. Madam, the Governor has
stated that the situation is very ripe to
hold the Panchayat elections. If the
situation is very comfortable to hold
Panchayat elections, what is the
difficulty in holding elections to the State
Legislature ? More than that, Governor
Ray has stated on March 20 in Amritsar
that Parliamentary poll will be held in
Punjab along with the other States in the
country. He has stated that there is an
opportunity to hold Parliamentary
elections in the State. So, we ¢’n
conduct Parliament elections, we can
conduct Panchayat elections' in Punjab,
but not elections to the State Legislature.
It is a peculiar argument advanced by

the Treasury Benches.

Then, aother controversial issue is
the Aannadpur Sahib Resolution, where
it is a matter of dispute whether the
Resolution is against the national unity
of the country. But
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it is quite obvious to say that the
Government has accepted the in-
terpretation of the Anandpur Sahib
Resolution. That is why it was referred
to the Sarkaria Commission, number
one. Number two, another important
point for the consideration of this House
is that during the freedom struggle, the
Congress Party assured the nation that it
would frame the Constitution of a true
federal character and it is in the Alipore
Congress Resolution which was passed
to that effect. So, my point is whether
the Anandpur Sahib Resolution is in
consonance with the latter and spirit of
the Resolution passed by the Congress
during the freedom struggle.

SHRI M.M. JACOB: Are
you supporting the Anandpur Sahib
Resolution ?

SHRI ALADI ARUNA alias V.
ARUNACHALAM : That is a different
issue. What they are advocating now is
what was advocated by you, and
supported by you during the freedom
struggle. I am not against the
Resolution. Iam free and frank and
fearaless in my opinion. I am not
against the Resolution. When you
adovcated true federalism, when you
advocated some power only to the
Centre and rest of the power to the States,
nobody doubted your integrity, nobody
raised the voice by saying that you are
against the national unity. But when
other political agency comes with a
proposal of true federal character for
this country, you simply dub that
agency by saying that it is anti-national,
it is against the unity of the country,ti is
against the interests of the country.

So, you approach the problem with per
ly interest, not with national interests,
that is my allegation. Therefore, I
appeal to the  Cir that first the
Government must come forward to
hold elections to-the State Legislature.
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[Shr. Aladi Aruna alias V-
Arunachalam]

Madam, what do we see during the
freedom struggle ? After the last
movement, after the Quit India
movement, the Congress Party took
steps to isolate the Muslims. What I find
now is that we are creating communal
hatred against the Sikhs. That is why
unfortunately  the  United  States
Congress has discussed about the human
rights violation in Punjab in their Cong-
ress. So, the credibility and image of this
country has been undermined at the
international level. You < cannot allow
such things to happen in the future.
Otherwise the fair name of this country
will be seriously damaged. Therefore, I
appeal to the Governmeni, whatever
your package, it has not given fruitful
results. Why have you not come forward
with political findings, to find solution
politically ?

You are giving so mam packages
and deals to de-accelerate the situation
but it has not given the results only
because so far you have not given any
political solution. I appeal to the
Grvernment, firstly, that there must be
elections for restoration of a popular
Government in the State, and secondly,
the Government must come forward
with a political proposal to ease the
situation. With these words, I conclude.

SHRI VISHWA BANDHU
GUPTA (Delhi) : Madam, the latest
initiative of the Government and the
steps like release of Jodhpur detenus,
lifting of restrictions on foreigners' visit
to Punjab, and withdrawal of
Government's special powers under the
National Security Act and how they
will help in the strategy for normalising
the political process in the State, have
been mentioned by the hon. Minister.
Though the first set of measures has
received general approval, some of the
subsequent  developments, frankly,
have puzzled some of the paople of
different  shades of opinion.
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The foremost question is, what next ?
We would like to know what other
measures the Government is going to
take to solve the situation as it stands
today, which is a complex situation.

However, one of the questions on
the problem, which we have to address
ourselves and answer, is the persistent
comment made that it itself created,
through a series of manoeuvres,
dissensions in the Akali ranks, through
which it can maintain its hold on the
Punjab situation. One may argue that
Akali leaders are notorious for their in-
fighting and disunity at all times and
even in the face of this crisis. However,
that by itself cannot be the total answer.
If it is that the Government will have to
prove it to the satisfaction of all,
including the most reasonable and
moderate construe live sections of our
society, some contrary actions have
been taken by various political parties.
It is here that I would like to mention
what my hon. friends from the other
side have again and again said about
the Anandpur Sahib Resolution. Even
today, there is no clear stand taken by
the opposition political parties on
where they stand with regard to the
Anandpur Sahib Resolution. They talk
about it but they have not enunciated
any specific clear-cut position with re-
gard to their stand as far as this is
concerned. I need not elaborate on
many other issues about campaign
against the militants or the terrorists,
the allegation of counter-terriorism, the
people's cooperation or non-
cooperation with the authorities in the
countryside. One point that I would like
to say is, I think the press has, by and
large taken the most sympathetic view
of the Government's predicament in
Punjab. It has genuinely tried to
understand and has been willing to play
a constructive role in helping to solve
the problem and come with a solution
on the most vexatious
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issue which has distorted the func-
tioning and smooth progress not only of
the State but of the whole country, with
its tragedies and its triumphs. It is in the
light of this background that I propose
to the Government that a fresh intensive
media offensive, should be made by the
Government. Political parties as well as
voluntary agencies could educate the
people of the State to face terrorism in
the State. I do not see how in the
present situation, there is any other
solution to Punjab problem except to
extend the continuance in force of the
Proclamation in this regard for another
period of six months. I, therefore,
recommend to the Government and to
the House that this be extended for
another six months. Thank you.

THE DEPUTY CHAIRMAN : Mr.
Gurudas Das Gupta. I request that
please confine yourself to five minute.

SHRI GURUDAS DAS GUPTA :
Madam, there could not have been a
better occasion as it is today for having
a discussion on Punjab, because I
would like to inform the House that
today thousands of people from Punjab
have arrived in the city of Delhi and
they are courting arrest, protesting
against the Government's policy of
inaction and, at the same time,
demanding  initiative  from  the
Government for an early political
settlement in Punjab. Madam, the
Communists, while fighting terrorism
more than anybody else on the soil of
Punjab and while opposing downright
the Anandpur Sahib Resolution because
that is a piece of political document
which seeks to weaken the national
unity of the country, are extremely
critical of the way the Prime Minister,
Mr. Rajiv Gandhi, is handling the
Punjab issue.

We believe this is a policy of
inaction. This is a policy which seeks to
compromise with a section
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wich is having links with the terrorists.
This is a policy which refuses to take
the help of the people and build up
people's response. This is a policy
which refuses to punish the culprits who
are responsible for the massacre in
Delhi on the day after Mrs. Gandhi was
murdered. This is a policy which
refuses to expedite the trial of the
Jodhpur detenus. I hope Mr. Buta Singh
has not forgotten the name of Mr.
Sajjan Kumar. Mr. Sajjan Kumar's
name appears very much in the F.LR.,
but no action has been taken as yet
against him. The reason may be that he
belongs to the party to which Mr. Buta
Singh also belongs.

Therefore, the extension of
President's Rule has become a routine
affair of a Government that has
miserably failed. The extension of
President's Rule, in my opinion, is a act
of total cowardice because the
Government is afraid of facing the
terrorists with the people's help and
people's initiative and not by relying on
the military, paramilitary, poliee and
other repressive organs of the State.
Madam, the history of President's Rule
in Punjab is a history of non-
performance and a history of seeking to
keep Punjab boiling so that the heat
generated in Punjab can help the ruling
party to melt its ice in other parts of the
country. Therefore, it is a question of
getting political dividend out of the
present situation in Punjab.

Mr. Chidambaram who was present
yesterday delivered a learned lecture on
why President's Rule should be
continued in Punjab. His argument was
that to have strong and Committe
administration the President's Rule is to
be continued. If, to have a committed
administration, President's Rule is to be
imposed, why don't you do the same
thing in the case of Bihar and U.P. ?
The point is, commit-
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[Shri Gurudas Das Gupta]

ment to what philosophy ? If it is a
commitment for carrying out genuine
pro-people policies and if it is a
commitment for genuine social wel-
fare, 1 suppose the Government
apparatus suffers from a lack of
commitment everywhere.

Mr. Chidambaram yesterday
pleaded for continuance of Presi-
dent's Rule because thai was neces-
sary so that the States and the Cen-
tre can work together. Precisely, that
is the complaint of Mr. Buta Singh
and his colleagues against the
Opposition Governments. This can
very well be the reason for dis-
mantling the Governments in West
Bengal, Assam and other places.
We have been told by the Minister
of State that murder and terrorism
have declined. But he argued for
extension of President's Rule because
he said that criminal activites have
increased. If the menace of criminal
activities can taken to be the reason
for extension of President's Rule,
what is Mr. Buta  Singh's
prescription for Delhi because Delhi
has of late becam-; the happy hunt-
ing-ground for the criminals in the
country ? Delhi is always called 'the
den of criminals'.

In my opinion, dismissal of the
Barnala Government and imposition
of President's Rule in Punjab has
been totally counter-productive
because it has helped the extremist
trend in Akali politics to grow and it
has helped the middle-roaders to get
isolated from the mainstream. If the
statistics reveal any truth, according
to the statistics the real truth is that
violence in Punjab cannot be curbed
by violating democratic principles. In
these two years 3076 people were
murdered. You had suspended
Barnala because 76 people were
murdered but in the last 9 months
hundred people per month were
killed by the terrorists—so, if
statistics give you any sa-
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tisfaction, the truth is that democracy
is the only weapon with which you
can fight terrorism, not by relying
on police. I plead with the Govern-
ment to take a definite stand, to
come out of the shell of inaction and
vacillation and seeking to com-
promise with that section who are
harbouring links with terrorists. A
Parliamentary Cabinet Sub-
Committee cannot ba the panacea,
wo need an all-party meeting, we
need national consensus, we need
building up of peoples initiative in
Punjab. Therefore, Madam, I plead
with the Government for immediate
implementation of the Longowal
treaty. I believe some of our friends
on this side of the House should also
spell out their opinion. It is essential
that the Government in Haryana
cooperates to settle the problem in
Punjab. The Government in
Haryana must spell out its stand on
Chandigarh and on some other
issues.

Madam, I believe that the killers
of Sikhs in Delhi must be brought
to book. I feel that there should not
be any bargain with the people who
are having links with the terrorists. I
plead that popular squads should be
set up in Punjab so that peoples
resistance can be built up.

Lastly, I want the Government
to tell Mrs. Bhutto, the newly
elected Prime Minister of Pakistan,
that continued support by Pakistan
to terrorists not only spoils the
relationship between the two coun-
tries but, in my opinion, is non-
fulfllment of the promise that she
had given before coming to power.

SARDAR JAGIJIT SINGH
AURORA (Punjab) Madam
Deputy Chairman, I rise to oppose
the Resolution for the continuation
of President's rule for another six
months in Punjab. In the last two
years of President's rule the people
of Punjab have been going through
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bloodbaths of increasing dimen-
sions.  Admittedly, the situation
today is such that immediately a
democratic system cannot come into
being, but the prolongation of the
President's rule for another six
months is not likely to alter the
existing unsatisfactory situation, it
may worsen it. Even at the expense
of being criticised for having a
mind uninformed by facts and unen-
lightened by discussions by the hon.
Minister of State in the Ministry of
Home Affairs, who not so long ago
displayed his masterly knowledge
and ability to correctly appreciate the
situation in his own home State by
getting his party a drubbing in the
recent election, I have to state that his
ability to assess the situation in
Punjab suffers from a colonial
mentality, insensitive, dogmatic
and imperialistic. No wonder, the
Government at the Centre is now
referred to as Delhi darbar, smug and
lost in its own yojnas which look
grand on paper but rarely work
in practice. To fight terrorism you
have to win the hearts and minds of
the people and not just kill terrorists.
By using massive suppressive
measures against the common man,
you are not winning the battle of
terrorism. Fight the terrorists by
all means, but do not commit
atrocities against innocent people, do
not publicly humiliate them and
blame them for your own failures.
The law-enforcing Instrument has to
be fine-tuned and made receptive
and sensitive to win the confidence
of the people. In this regard the
Government has totally failed either
because of incompetence or
because politically 1t is not desirable.
Bullying and brutalizing cannot mend
or assuage hurt hearts and injured
minds. In fact, this is the main
cause why the terrorists still continue
to get new entrants.

While introducing the Resolution,
the Minister of State for Home
Affairs said that now the majority of
the terrorists were criminals or 404
RS—10

[10 MAY 1989]

re. continuance of
President's Rule in Punjab

anti-social elements like drug traffic-
ers, extortionists and so on. If it is
so, is it right then to treat the poor
villager so shabbily even when he
is not involved ? There is a crying
need to change the present policy at
this stage.

At this stage I may refer to a
Shahid conference held at Umranan-
gal on 8th of May, day before
yesterday, to coincide with the second
death anniversary of Sardar Jivan
Singh Umranangal's sori. It would be
of interest to all of us to know what
Sardar Umranangal advised the
Government, keeping in mind that
he has been opposing the terrorists
with missionary zeal. He said that
the Centre and the misguided youth
should adopt a conciliatory approach.
He alsb went on to say that unless the
Centre is sincere, this problem will
remain alive. Neither can the bullets
of terrorists silence the democratic
forces nor can State repression end
terrorism. He also said that the
Opposition parties should demand
the release of Sardar Parkash Singh
Badal. This conference was attended
by Shri Devi Lal, Shri Ribeiro, Shri
Agnivesh, Dr. Baldev Prakash and
Sardar Surjeet Singh Barnala, among
others. No one can blame Sardar
Umranangal to be pro-terrorist. So I
request the Government to take
heed.

Tbe honourable Member, Shri
Hanspalji, has blamed the Akali
leaders for not coming together and
for laying down certain pre-condition
before they are ready to come to the
conference table. Most of these pre-
conditions are the same as initiated
by the honourable Member, Shri
Yashwant Sinha, on behalf of the
Janata Dal party, and I totally
endorse them.

SHRI HARVENDRA SINGH
HANSPAL (Punjab) : There is only
one condition. Are you ready for
that ? ... (Interruptions)
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SARDAR JAGJIT S NGH
AURORA : There are four conditions. ..
{Interruptions)... You may please
consult the text or, if you like, I can read
it out now, There are four conditions..
.(Interruptions)..

I am right in saying that a very good
opportunity exists now to get the Akali
leaders together, but the Government is
keeping both Sardar rakash Singh
Badal and Sardar Gurcharan Singh
Tohra incarcerated, without any valid
reason.

Now that phase two of the deep-
seated conspiracy to destabilize the
country has been started and, of course,
it is unlikely to expect that Simranjit
Singh Mann will be available for a long
time, if at all, would it be wrong in
thinking that deliberately circumstances
have been created to prevent the Akali
leaders from getting together at this
crucial stage. There are also rumours —
wild or generated, I cannot say—that
the Manjit Singh Sandhu faction of the
All India Sikh students Federation
together with the Damdami Taksal is
being encouraged to form a new Akali
Dal to oppose the existing one. Can it
lead to a satisfactory solution of the
Punjab problem ?

Finally, if you are convinced that
the Akali leaders are niether sincere in
solving the Punjab problem nor are they
capable of getting together, why not
call their bluff ? Accept their demands
or pre-conditions, and let the people see
for themselves who is sincere and who
is insincere.

Unfortunately, the Cntral Go-
vernment's record on Punjab so far has
been nothing but deplorable. The
Government has very little, credibility
left. Its sincerity is greatly in doubt.
What adds to to these doubts is the
Governor's
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statement recently that President's rule
cannot be lifted till after the general
elections.

Then we have to introduce pan-
chayat elections by stages: I suppose
that will mean another six months. May
I say that possibly a more realistic
deduction from all this is that the
Centre is not interested in solving this
problem at this stage ? These cosmetic
steps are being taken with an eye fo the
coming election. If the Government is
really interested and the situation is
well under control, not more than three
months should be required to hold the
State election and to re-establish a
democratic government in the State.

I end by reiterating that settling the
Punjab problem even partially can take
place only when we get rid of this
dictatorial regime which has no regard
for the suffering of innocent people and
human, rights. I, therefore, oppose the
present Resolution strongly, and It do
hope and pray that the next general
election will provide deliverance for
Punjab.

Thank You.

DR. NAGAN SAIKIA (Assam) ;
Madam Deputy Chairman, I would like
to associate with Jaswant Singhji and
other speakers who voiced against tht
imposition of President's rule in
Punjab.On previous occasions also I
voiced on my own behalf and on behalf
of my party, the A.G.P., against the
imposition of President's rile in Punjab.

In Punjab, time and again, Pre-
sident's rule is being extended. You
cannot rule a State with bullets only.
You cannot have a solution of the
Punjab problem in this way, by
extending President's rule one term
after another. It should also be
remembered that it was the ruling party
at the Centre which created
Bhindranwale in Punjab. Now it has
boomeranged. In other States.
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also there are so many examples of.
how even the Central Government
is inciting some insurgencies in
other States too, like Bodo.

A popular government should be
set up in Punjab through democratic
means. That is the only way to have
a solution to the Punjab problem.
Therefore, I oppose the extension of
President's rule in Punjab.

SHRI DHARANIDHAR BA-
SUMATARI (Assam) : Madam, I
want to sayjust one word. He talked
about Assam. I strongly oppose it.

mgwat (sfraEriag) : Hra<-
gogwafa wEEAr, dgrd A
wszafa arew & sty @@y & fag
ST ST ¥ET & 9T § gad I}
qlergy @l ¥ woeaee fawrw
=y feg 1 wEEaT, R agw §
ag oz FO0 AEN E 5o @
gg A9 & TA 7 W fF qw &
frat ot Wi § visgefr amew eny
fgal WMy, Teq 43 fedr W Siw
#r afvfefs & a) g AW &
fafars & Ffar &1 fA'w 5@
g &5 a1 SEETT s Tar
5 afe d3gifas =T fady wig &
s B TAEA & 1 @ wriewd 356
w1 s A waT oo

=it qe STHTN J(EEAW (T A1)
ofz sswa 98 a1 afag™ W7 aFEw
faar wmg ?

THE DEPUTY CHAIRMAN :
Please. I would request the hon.
Members not to interrupt the Minis-
ter. The convention is when the
Minister replies, you should not
interrupt. It i1s a very humble request
on the part of the Chair for the
Members of this House. (Interrup-
tions).
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SHRI BUTA SINGH : The
Home Mnister does not
need your protection.

HRIRAT T AT UF faqaw w7
azwmxjwmmwmg

it Qo Fo GYo ATeR (WAAT
#m, 8w fafrees sa gt :.-;;)a,
AiTfa aeer A ¥ oAtr g7
® ¥ fF uw U A s aaha g

W agh weafr & argw sy,
fager & forg af 5= aww § &
TR R e § fr ... (ww
&) . ﬂ‘r‘ﬁ’fasﬁ REl it'\‘zvrr oIg
awit & EFRZI@' arar | fem® 3w
dfsdar & fag & wegeh wrmm
qer | feFwT T g wgEar ., .

(sererm)

SHRI GURUDAS DAS GU-
PTA : Madam, it is absolutely un-
true. Nobody from . this side de-
manded President's rule in Tripura.
We don't want President's rule. We
want you to hold elections.

SHRI PARVATHANENI UP-
ENDRA (Andhra Pradesh) : We
wanted the Tripura Government to
be pulled up arid the Home Minister
should take up this matter. That is
all we demanded. Nothing else.

SHRI N. K. P. SALVE : They
wanted the Government to be pulled
out, Madam.

. SHRI PARVATHANENI UPE-
NDRA : We said "pull up". Your
party is there.

THE DEPUTY CHAIRMAN :
You decide whether it is "pulled
up" or "pulled out" or "pulled in" or
whatever it is-

{Et fag : adyeat, Almar
meeql ¥ ag @y B & @i 358
31 FETI gAT AR TFATaan g
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[ 7% Fog] Fai & fyar ) 9% TR & soam
ax  we ¥ F armd ag ifenin ng'g ’ i'_m“ :iﬁi' ﬁ.m?;';t qgﬂ
wewr gk fodl S A WA T, ag ST NEF € ow e Ffaan
356 ¥ 9T €7 wrtard avh A @t IR Faw frar 41 f5 g% 3
ar gad sfrxw o) fawt o1 fx g 1 E AT § SOM 9d 9
fadt W yie & gaT &), ATAT T & wreger 91 g i A e 7
gRm O% # 9 SN & fa waf frad 8 g3 #, AT W F
S URAALAIRALIMA U TCURL S S PSR he g
RGURLMREL SRR S ¥ A F 2y g1 foNF arg qv

¢ fa wgh @ o ofefeafs g
gt g OF 97 ¢ & ag ¥
TARIT AZRD FT 3¢ AT, |IWd
foat iy agf e aderfae g adi w9
T & @t 97 yyar fawfm 1 7Y
fs @fqumd anta § ) T w
dfaam & agR T8 1 78 gfaye 30
fazr gar & o= Srgw F faed

FIT X ATA HTT IF7 | 7l HIN-
g Y FE M ¥ W T
@ %5 ogw W oad T E o
H{ary, g ar affeafadt 57 &@ 53T
Ty &, W aTer S ke 0%
& s w § 9 <ot #  avat W
Faten faar st aafs  ofufafe
g O, @En wwdfas g A
fag a3 ¥ fav f5gr mar

fiqre e f1o AEN: FNT  &T
wifegs a7 ?

wrazrfeg: 9% AW % @
afzzs qr, 38 afess ar f5 fawdi
W sihmw awi¥ o gwm fraq
§ SvwAwr Fuafea &7 faan A, g
gadr eqiw s @ At 9@
19 & 3ot G wEl fear o

=it \Ry TN ATANR : AITT 1980
# waar qidf &1 s f5ar |

it yz feg : W §& ag T
g fa ag & ad & Iy-a¥

k-]

L rq’rz’?asntg&lﬂaaﬁ:
pAfes ST F I F T oAH
&l o fasdmr ff w1 T
W ®T AR, § TR NeST g AW
g =T s ar v ag g @
0% ATE qgy aaiEr gET Eifgm <f )
us A FAT wE fHar |

ot g qEny wwE: st Sy
[Far A fir wYE o 97 @7 § a@id
Y FHC 9T 99 !

sitazifag : o7 agr v
fo us atr w5y frerer WA 8T
T wfed o1 1 T4 atw T8 80 TA
TR ) wFw 74T )

SHRI K. G. MAHESWARAPPA

(Karnataka) : Mr. Nijalingappa said
about Congress also.
amfeg: wdmar, gz 4™

%ﬁﬂqz?f#mma’f T H9R
& ATdt & [arm @ar wfeF |

7, 7l9 gw dam B &l AT
W ¥ wgt a1 feafa ogs aWe §
gzt #1 qfcfeofa &Y &= 5T 7 ot
gted w13 faow ¥ &F 4t A @
¥ g, ag adt sz awA fa awi
feafs Serw & 1R A AET ¥ f
gt Awaifas S & Wt gy
et Bar g &5 F 9T qeEre e
7 FUT FX 4 1985 ¥ gAR Iy *
AW AT o vy A SfF F oy

& TR rqaat»z#-tm oy,
qga & gTr TR T | A 1988
fv’mﬁ’ %iaraa&maaﬁﬁ
3 19FT g fo6 gt wew § £

g
¥ a3-43 Ao ¥ W Faw ¥ T
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qﬁrg | &t gET g %fﬁqﬁ T
wregafa wwas @ fwar qar
aY o W meTeie Sien 9
T AT GAT & AA-T F AT A
|t o fagrag ufees o A difow
o9 TET AT, T & q3 IZA. 4AE
#1 aftfeafa & 4, foamt amd
@ Trezafq wrew gl @n
TH A GE T | WA A AG
a7 Wed ¥ % g¥ar § @
wg a% AT § GeETHe e Edean
%1, Y9 I agq & A% ga
sTRaTE) faeft @ | S mUe |Rd
s g CfEeY T ® 0 AW
fFeY mat & 1 gefax WA R
gWy F< @wd § o R 9w aw
g9T a@l A1 | Ay wrg AT gdr
faar = & g TR § QATAE
T gwar g\ wrd Ht gfwee g
¥Bwr F FE-FMOH @M IR
quf srsmar & gre, @iy fEET @@
F QW-ATZ T FET & | . (SwEEw)

st o &o Ro|red: U HET H
. .. (wraw) R

sitaerfag : =W 77 F1 dram
T W@ g 397 1 gfawy @Ew
FEAE | TAT AT qT I8 FIATA
%, 99% wEw A9 a1 grfaeET grEe.
ar + 41 faal § wegrx & Faaer
Fw gifeEe giga g-—-uw g A7
gTfwmT gEa, wHaT AT U
o7 gTiET §iEg  9eHT-— 4@ - &1
T - g Paar - A gafas=e
aiEe &1 &1 wiw  4dT "@aT #,
e fed & &, g7 faaT &% #,
U aedl ¥ Fra wre 1 safEw 7@l
ST w7 WA FT FFAT B | T TR
a8 SawaRHE & CaTa ® | W OGare

1 qiefeafa & o & qata F

e, =T F1 T §, T 3R
T ¥ AATE AT WA e w5 gy

& AE T TFL T AT 98T

gat & | grara dr ¥ 9§ agt
7 WHEE qET T AH T HIA GIE
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qz & 43 90ar WEAT % qE AT
qT ¥ & wed’rdl q@T W@l | ghe
St A <few EXfew ) o A R
M @ g, Srwigw @ #Y
gard W § v s €@
9ga €% aw ¥ g AT AT A
¥z Wpy £ fF 97 F g a0
zv qvw Ta@t ¥ 3w faey, Frak
afeme & AT TLA T AGIE A
IgH 9 ST AT AT, qZ AZT
ga-am e Al w1 ATaFAE T
IqF HIT AT A qA & AR
& way gew aifaeara & atw T
AEFEATE  Fwal 47, Fg_GOA

T &, WA Y gegrd W &
@ §, 3 SaFT wwgr  w@eE CE
g2T W WE § | wEH ST

&, -srgare & fag ar Gar g
¥ fau gourd gt & 1 w4 feew
F guard ¥ faw, Afgami AT
guart § fag gom hgxeﬁ‘ AL
Jg¥ N1 ag g 9t fy EridEe AT A
g1 frdt @esary faiw F - AWF - A
fgrg 7 & 1A Fy wTC AT AT,
qifgstfoas % gaTF Ha- TF &
@ & Ane Iafeey F1 o AT
frs 2Ofesw 97 A AANT HIT &L
T | s S geard & <@l &,
Iy ARG ERAAT BT 2 | A8
St g & Ag &1 grAr § qAAv
gar faad aga =1 38 fe=r 2
famsy Wreew @i wgy % A
gfaar w3 ¥ AUET & AIAFT AT -
Feqm W7 3.  fqy #re 9
¥ 919 wrFg o fra a7 € @gy a9
T & AT W@ eaafan & g gh
Sad Wrag GOEHT GATE, TH AT
woAlc G § AR FE A _A@T E
gafar @R WY T AL ATH
ge& F® TAE meT |,
Faa qofafaalr wrga 7, T
gTET g F WY 14T, F N TAH AL
T weT A fgEar faor, fAE
# mrrFars SV HAIAAG /OAAE
X7 & fqz, dora F WA T
qgraar w3 ® fAg, A E
Sgal g AT ¥ aeq ¥ wgr 41
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Aq T T H 991 g5 A1, AN

arfardt geifeee 1d, g
ot mrm gfear, wida TE faaF
300-%F ®Uq WD NG AT
ugd fafgezw, o7o Uaoe To, far
aftqg ¥ warA, C wiveE, w0

gearfe &0 AR Y, F AT IW AL

siEx A IaF UwaT HR wEEar
F wrAw WY AR TF wfe F
feer 3w gHOT ¥ fAw w3,
7@ gwiz w1 afcfeafq. 1 AHaar
F & fqu 9 g §F W@y &,
agt aare afefeafy = 3wd gq
FrE ot wEw 91 auEy a7 oL O
g 9@ AT Fgw T FHFMA O
AT T G ¥ A F gawar g v gz
atg wrar & 3 Fstadsr A
afefeafa 2. @iga & wr_giar
7 @gr g % ¥ fgg #,00
F fga =1 qay ¥ soer ¥ W@
gafay dorg § St wrdard & oS

W@ g ag A T W W AR
@FT AT AT W E | AR GR-

ferq @ifcgom a8 & | =afag

Hﬁtﬁ'ﬁa’fﬁ"‘rﬂ_ﬁﬁﬁa" qg'ﬁrqm
9% Gares fHar a1 ag fedy & ar-

gwsT ®1 NI - fear qar §
T2 qT 9T T ¥ §E F HT Ardady
AT IF F& ® AIAT BY WA R
e = 247 wrfgw 1 A WA
FIATECACT FT ARTAT T A0
gRFEA A wifgy ) w7 A4y
oY @0 dEwT S qr A% AId @wr
I 78 ariaad @ArF [ T agr
A90T HAT GAT | A A ATy GHA
i fhar, 3wl {efA2aT gar Aix
st 41< § o fagd ot @ SiteqR
§ stex Zira ¥ F 97 O1F frg wg §
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QAR 73 W7 afEy AfT Y FA Y. L.

SHRI GURUDAS DAS GUPTA
: Why were you taking so long a time
7 Is it not this delay on your part
which is making the situation in
Punjab more difficult ?

sitgzrfag : wgma, fwgr o
T IT FAA T F A qg 9
vear & fr agi e faafg w=T &
damg &t qfefala & sy frder
7 w@T 7% 939 fwar aqar i@
IF agq IAF F@T W@AT Svw TG |
s wYET wTAT, A% wAggA fear war
fo gasr fegr #77 & feafy famelt
Tar, ar f@r fpar mar ..
wgrear, #Y  SA  9gd FET oagw
TEATT X% & | oAT 78 & fe Farw
uvz fEIT ¥ GEar faar g ) dw
aFg % 7 Raar foar qar )

1.00 P.m.

SHRI GURUDAS DAS GUPTA
: Why are you taking so "much time
?... {Interruption)-,.. Let him answer
this. It is unusual, it is absolutely
unusual on the part of the
Government, Madam, to take so
much time, to prolong it like this.
You are only, contributing to terro-
rism ... (Interruptions)

=t ?1 foz o7 aFT 9T 9
G fear WA W dE

FITIET TAg Arfaw g g e
AT AET A TH GBEa [¥U o,
EATCE AT F1 wre faar av Ff
298 A 75 for & 3w agsnd
T § 9% w7 afes awqrar gome
& foo fgoad 2t o7 AT oryw &
g F A Wy wwar g B oswe
grast W & g4 w1 AT gear ger
a4 At T AR & W wrdwar-
fedi & s d3 war €11 waE
urioer & w47 21 | 397 afefeafy
gt g% | afy 3g afefgfy s
¥ T g ar g oamt arfEr ad
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& fm § 7 W W SOME HON. MEMBERS: No. no.
:'E_? HFEAT @ F AT {Interruptions)
- ar

Coet o wo o o SHRI ALADI ARUNA alias V
, L alias .
:‘g ﬁ;. a;:mmE = ARUNACHALAM: He has uttered that.
§ g : * You go through the proceedings
T At (Interruptions)
; g R‘Iilﬂ_
WHHI IX_F FwWl  SHRI ANAND  SHARMA
#t Swr & f5 afe (Himachal Pradesh) : No, no. Thisis
mischievous. This; should not be allowed.
Ea’?ﬂiﬁ.h. This; should not be allowed
3 = (Interruptions)

E

£33
A ﬁ:q’ﬁ
3

Py
?ga
3

% a
7
Ay

352
34

¥
%*%5
ﬁﬂﬁ,
ey
-
F |
A
3

. By SHRI ALADI ARUNA alias V.
g, g7 are aft T4 ¥t ARUNACHALAM: You are quite ignorant
qF, s¥@taq #5< wid & of the proceedings of the Constituent
TR 3« Assembly debate. He has stated that if one
T gegrma wants, we allow... (Interruptions) He has
3 s;r; ﬁt,‘nﬁ; e ?SW: stated that. Subsequently the Congress Party
it Rl St changed the view. That I know.
_ A€ (Interruptions) You are quite ignorant... I am

ﬁﬂ'lﬁgf H;g? j:‘ ﬂ’?’ﬂﬂ(‘ 3"‘ &I sorry for your ignorance.

FT 9 ... (voeww)

AR%}IEIRAIC?{LA?R{\/IA%UNA alfias V. SHRIN. K. P. SALVE : Madam, to, put
t - I 'am protessingPt. Jawaharlal Nehru is the greatest
some views. But I am not a professor sacrilege. Jawaharlal Nehru did not-I
(Interruptions) maintain, nbt,-1 have gone through those
; i . i . debates very carefully —never talked of
tﬂ i M f % q‘_ m m secession. The highest that he spoke was
% @i 7§ gear g fv segiw ATT=  that there ought to be a State where the
g7 ®TgT WeMw 9@ WT agt &1 Sikhs. should be in the majority. And this

#fF® wwe w3 gWi &r g& war concept is entirely different from that.

f;m’ m#“’““im' e R ?, f:fg  SHRIBUTA SINGH: I will deal with

i § e ¥ g o a o

A, ALHC AHAXT & WOAA HNE SHRI N. K. P. SALVE: Madam, two

qAFT AT wAFAET ¥ w1E mwyx dw  of the Anandpur Resolutions, I have seen
SHRI ALADI ARUNA alias V. myself, are quite at variance with each

ARUNACHALAM: My argument other. One was shown to me by the Prime

is that the Anandpur Resolution is Minister and another by Mr. Inder Kumar

quite in consonance with the letter Gujral.

and spirit of the Resolution passed by

the Congress Party during the free-

through that: the Rsesolution ijust put one question to Aladi Arunaji. Is he
Haripura Congress, 1938. You goln @ position to present a copy of the so

through the speeches of Pt. Jawahar- called Anandpur Resolution which is
lal Nehru. His firs* speech in the @uthenticated till today? There are six of

Constituent Assembly... (Interru- them. Not one. On every occasion, at every
ptions) He has stated that** meeting , there will be a new Anandpur
Resolution.

A33474
ay
i
a
9
A

esNot recorded.
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SHRI ALADI ARUNA alias V.
ARUNACHALAM**

THE DEPUTY CHAIRMAN : Mr.
Aladi Aruna. I have not allowed your
to speak. Don't record what he says.
I have not allowed him. (Inter-
ruptions)

SHRI ANAND SHARMA : Ma-
dam, on a point of order. In 1938...
(Interruptions)

THE DEPUTY CHAIRMAN :
What he has quoted is not recorded.
So you don't worry.

SHRI ANAND SHARMA: The
Constitution is crystal clear. Some

body is challenging -------- (Interrup
tions)
SHRI ALADI ARUNA alias V.
ARUNACHALAM *#*

SHRI ANAND SHARMA: You
have no right to challenge. This is.
how he wants to restore his demo-
lished political credibility.

SHRI YASHWANT SINHA
(Bihar) : Madam... (Interruptions)

THE DEPUTY CHAIRMAN :
Are you yielding ? I won't say any-
thing. It is entirely up to you.
(Interruptions) He is not yielding.

SHRI YASHWANT SINHA :
One minute.. -(Inter ruptions)

SHRI BUTA SINGH : My sub-
mission is that this particular thing
called the Anandpur Sahib Resolu-
tion is so confusing that even the
authors do not know which is the
Anandpur Sahib Resolution being
talked about. What are you talking
about ? (Interruptions)

SHRI ALADI ARUNA alias V
ARUNACHALAM : You accepted”
the interpretation as referred to the

**Not recorded.
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Sarkaria Commission. You accepted
the interpretation of the Anandpur
Sahib Resolution.

SHRI YASHWANT SINHA.: 1
had said yesterday that the Anandpur
Sahib Resolution has been
mentioned in the Punjab Accord.
The Government must have that
document. That is the authentic
document.

SHRI BUTA SINGH : One of
those most confusing things about .
the Anandpur Sahib Resolution was
mentioned by the Sarkaria Commis-
sion which had received it from the
then Government of' Punjab. The
Sarkaria Commission itself has -said
about the Anandpur Sahib Resolution
that, it is nothing of bifurcating the
countrye and short parating the
country. Therefore it has been
rejected. What else are you asking us ?
It has met its fate.

SHRI ALADI ARUNA alias V.
ARUNACHALAM We are '
speaking about the reference of .the
Anandpur Sahib Resolution to the
Sarkaria Commission. We are not
disputing the findings of the Sarkaria
Commission.

SHRI CHATURANAN MIS-
HRA (Bihar) : Why do you say that
the Resolution is confusing ? Why
don't you say that it is clear ?

SHRI BUTA SINGH : They
don't know anything about it. That is
why I am asking them that at least
they should know the things about
which they are pleading in this
august House. They must know what
the things look like. It has been
rejected by the Sarkaria Commission.
Today no less a person than Prof.
Darshan Singh Raagi, Jathedar of
Shri Akal Takht, himself has raised
this issue, He says : "What is this
Resolution ?" It is not in the interest
of the Sikhs. What are you talking
about now. You know the fate of the
Anandpur Sahib Resolution.
Sarkaria Com-
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mission has dealt with it and it has
been rejected. We have said in this
House and in the country that
Anandpur Sahib Resolution is no-
thing but a clear step for the separa-
tion of this country which will never
be accepted.

Shri Aladi Aruna was saying
something about the days of our
independence movement. Madam, I
may remind Mr. Aladi Arunaji
again that the entire situation start-,
ing with tha freedom movement
was discussed by the Constitution
makers. Everything was taken into
account. Ail those things which
had happened during those famous
days, during the glorious period
our independence movement and at
the end of the movement had been
taken into consideration. What Rash-
trapita Mahatama Gandhi had said,
what Pandit Nehru had said, what
other leaders had said and what
various other people in the country
had said was taken into-considera-
tion. Who says those things were
not taken into consideration ? What
was the n.t result ? The net result is
the Constitution of India. Everything
has been settled. That thing was
discussed in the Constituent
Assembly not for just one session but
for years and ultimately what was
handed over to this nation, to this
great country, is the Constitution of
India. Therefore, there is no promise
left after the Constitution of India
was adoptd by the people of India.
Everything has been tak n care of. As
Sikhs we have full freedom. We can
20 to any part of the country like
anybody else. This is what has been
done by the founding fathers of the
Constitution and this is what has been
given by them to this nation. There is
nothing special for a- community or
for a tribe in this country. Let it be
settled once and for all. There should
not be any doubt on that. All the
questions relating to various sections
of the society, the Scheduled Castes,
the Scheduled Tribes, minority,
majority, etc. have been taken into
account
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and the Constitution of India is the
final document. There cannot be any
question beyond the Constitution of
India. No question can be raised.

SHRI PARVATHANENI UPEN-
DRA : You are amending it every-
day- You have done it 64 times.

SHRI BUTA SINGH : Yes, we
will do it in the interest of the
people.

SHRI PARVATHANENI UPE-
NDRA : You are amending it every
day. How is it a final document ?

SHRI BUTA SINGH : It is final
on the basic issues- It is a final
document. (Interruptions) Final in the
sense that after the adoption of the
Constitution of India, there' is nothing
for any section of the society to be
separate or to be exclusive. India is
one nation. Every" Indian is equally
free to enjoy freedom in any part of
the country. This is the finality in the
Constitution of India. If we have made
amendments, we have made
amendments/to suit the requirements
of the society. That shows our
Constitution is so dynamic, so
flexible that whenever the country
needs, whenever the people need that
there should be some adjustment, the
Constitution always helps the people.
But the basic thing is, let me tell Mr.
Upendra-he is new to politics, at least
junior to me—that the Constitution so
far as the basic things are con -
cerned, so far as the question of
secularism, nation, democracy and the
sovereignty of the country is
concerned, that has been finally deci-
ded. There cannot be any change on
these basic things. Therefore, it is
useless, and I should say it amounts to
instigating the feelings of the people if
somebody still continues to harp on
those things which were
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{Shri Buta Singh] said during
those days. These things have been
taken into account. They have been
finally decided, and the outcome is
the Constitution of India. Let it be
very clear.

Now, Madam, coming to the
other aspects of Punjab, I was saying
that the President's Rule, in addition
to fighting the most serious menace
of terrorism, has also, keeping with
the traditions of Punjab, the deve-
lopment-oriented people of Punjab,
the progressive people of Punjab,
maintained the tempo of develop-
ment in Punjab. If I were to enlighten
the hon. House about some of the
aspects of the achievements of Punjab
in economic, agricultural and social
fields, I may be permitted to just
read two paragraphs.

Madam, during the last two
years, Punjab has progressed con-
siderably. The august House will
kindly appreciate that the Punjab
growth rate came down to 3 percent
in 1987 from 1Q per cent in 1981, It
is again going up and expected to be 8
per cent shortly; specially agriculture,
horticulture, animal husbandry and
poultry sectors have made more than
the progress that was targeted for
these various sectors. Paddy, rice,
wheat, oilseeds, cotton, sugarcane,
fruits, vegetables, milk, poultry, etc.
are reaching the substantial
production figures. During the
disastrous drought year, Punjab was
the only State in the country which
kept its target and gave 3.5 million
tonnes of rice to the national pool.
At this very moment, Punjab is in
the process of harvesting an all-time
record of well over 12 million tonnes
of wheat. It has exceeded the target
fixed for it for oilseeds production by
Technological Mission. The
sugarcane and cotton productions are
increasing at an encouraging rate and
their quality is now being accepted as
one of the best. It has given 885 MW
power to its grid. Rs. 550 crores have
been invested during this period for
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industry. 67 new units have come up
in the industrial sector, 37 of them
have already been commissioned. /
should mention that in the smali-scaie
industrial sector, 29,951 smali-scaie
units have been established with a
total investment of Rs. 235.22 crores.
In a nutshell if I were to give a list, it
is a very, very commendable record
of development, specially under the
shadow of the gun when the people
are being gunned down everyday, it
is how the people of Punjab have
responded. The most unique feature
of the Punjab situation is that in the
last five years, the terrorists, though
they are Kkilling innocent people,
have not been able to create one
single incident of communal riots in
Punjab.
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THE DEPUTY CHAIRMAN :
I shall now put the amendment
moved by Shri Satya Prakash Mala-
viya to vote.
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THE DEPUTY CHAIRMAN : 1
shall put the amendment moved by
Shri Malaviya to vote. The ques-

That in the said Resolution in
the last line, for the words "six
months" substitute the words
"three months".

The motion was negatived.

THE DEPUTY CHAIRMAN : 1
shall now put the Statutory Re-
solution to vote. The question is :
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That this House approves the
continuance in force of the Pro-
clamation issued by the President
on the Utb. May, 1987, under
article 356 of the Constitution in
relation to the State of Punjab for
a further period of six months,
Y91§3h9 effect from the 11th May,

The motion was adopted.

THE DEPUTY CHAIRMAN :
We have got 17 special mentions,
and then Railways Bill and Appro-
priation Bill. If the House agrees,,
we will dispense with the lunch hour,
not the lunch.

SOME HON. MEMBERS : No,
we can have lunch break.

THE DEPUTY CHAIRMAN :
The House wants to have Ilunch
12)r3egk. So, we adjourn for lunch till

The House then adjourned
for lunch at twenty-eight
minutes past one of the clock.

The House reassembled after
Iunch at thirty-two minutes past two
of the clock, The Vice-Chairman
(gﬁnji H. Hanumanthappa), in the

air.

SPECIAL MENTIONS

Centra] Assistance for Development of
Calcutta

SHRI SUKOMAL SEN (West
.Bengal); Mr. Vice-Chairman, Sir, |
am thankful to the Chairman for
allowing me to make this Special
Mention!

I would like to point out that
Calcutta, the city which was the
Capital of India till 1911, will be
celebrating its tricentenary of its
birth in three months' time. It is
most unfortunate that the Govern-
ment of India is paying attention
only to the city of Delhi for its
allround development but it is-



